CORAM :

' |
IN THE CENTRAL ADWINISTRHTIUE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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Betueen :- |

%

1. K.Narayana 5. K.Narsimloo
2. Shaik Hussain 6. Basheer Miya
J. T.Sudharshan 7. N.Thonriya

4, K.Kighan B8.Md.Asifuddin
.~ +es Applicants
And |
Union of India rep. by

1, BDirector Gerneral & Secretary,
Dept. of Posts, New Delhi,

2. The Chief Post Master General,
AP Postal Circle, Hyderabad.

3. The Supdt.,, RMS 'Z' Division,
Hyderabed, Thilak Rd;

e Reapondents

Counsel for the Applicants : Shri KSR Anjaneyulu

Counsel for the Respondents Shri NV Raghava Reddy, CGSC

|
THE HOM'BLE SHRI R.RANGARAD AN : MEMBER  (A)
;
THE HOW'BLE SHRI B.S.JAI PARAMESHUWAR MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Memoer (&) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Sri D.Subrahmanyam Por Sri KSR Anjansyulu, counsel
Por the applicants and Sri NV Raghava Reddy, learned standing

counsel for the respondents.

2. There are B applicants in this CA. They were appointed
as RTPs Setueen 1982 to 1985 (vide order at Annexure-2 page-11
to 0OA)., They pray for a direction to the respondents to grant then
geniority of service and all other consequential benefits with
reference to their initial date of appointment as RTPs by extsnd-
ing the judgement in OA 798/97 decided on 27-6-97 and 0A 1410/95

decided on B8-~2-96,

3. The applicants were appointed initially as RTPs in the
years betueen 1982 to 1985. Their datesof absorption on regular
basis and their datef of appointment a s RTP are given in page=-i1,
(Annexure-2 to 08). The applicants statei’fhat they have comple-
ted training and worked aloﬁg with regular‘PDstal Assistants for

8 hours per day and more than 24D days in a year.

4. ~ The tearned counsel for the'respongents submits that

this CA is covered by the judgement in GA 798/97. That OA was
decided on the basis of the OA 1410/95 on the file of Ernakulam
Bench of this Tribunal. This fact is also accpeted by respondents -

counsel,

54 Hence we follow the direction given in GA 798/97 and

direct as follows :-

Respondants 1 to 3 or such, of them as is
competent, are directed to grant the appli-

cants seniority with reference to their

Vl// oo 2.




initial appointment. 1If the sxisting
senia ity position is to be revised, that
could bs dons only after notice to parties

who may be affected.
6. Original Applicationis ordersd accordingly at the
admission stage itself. No order as to costs.

m\,a/%/

(R .RANGARAJAN)
Member (A)
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Ahqﬂ%"$fz
Dated: 27th August, 1997, - %4 @} X
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Dictated in Opsn Court.’
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Copy -
opy to: g [ sz/""'?‘

1, The Pirector General of Posts. céve, of India. New Delhi.
/-l 0%/‘@6#"\-19..
2. The Chief Post Maater General s A P.&mlor Hyderabad o~

3. The Superintendent , R M S *‘Z°' Diviasion, Hyderab*a&. l Mk"@*""r’

¢, One Copy to Mr, KSR Anjaneyulu ‘Advocate CAT. Hyd.
5. One Cony toMr, V.Rajeshwar Rao , Addl . CGSC. CAT. HYD.

6, One Copy to The D,R(A),

§o One puplicate Copy.
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